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In pursuance of clause (3) of article 348 of the Constitution of India, the following

translation in English of the Maharashtra Municipal Corporations and Municipal Councils (Fifth

Amendment) Act, 2008 (Mah. Act No. VI of 2009), is hereby published under the authority
of the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. VI OF 2009.

(First published after having received the assent of the Governor in the
“ Maharashtra Government Gazette ', on the 14th January 2009).

An act further to amend the Mumbai Municipal
Corporation Act, the Bombay Provincial Municipal
Corporations Act, 1949, the City of Nagpur
Corporation Act, 1948 and the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial
Townships Act, 1965.

Bom Il WHEREAS it is expedient further to amend the
of ':ﬁi]‘ Mumbai Municipal Corporation Act, the Bombay
LIx of Provincial Municipal Corporations Act, 1949, the City
949, of  Nagpur Corporation Act, 1948 and the
CPand Maharashtra Municipal Councils, Nagar Panchayats
”':"‘l"(‘)"ﬂ')' and Industrial Townships Act, 1965, for the purposes
wuh vt hereinafter appearing; it is hereby enacted in the
of 195 Fifty-ninth Year of the Republic of India as follows:—

(%3)
AT 3TB—0 [ . w7 <o.00]
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CHAPTER I
PRELIMINARY.

Short title. 1. This Act wmay be called the Maharashtra
Municipal Corporations and Municipal Councils (Fifth
Amendment) Act, 2008.

CHAPTER 11

AMENDMENTS TO THE MuMBAI MUNICIPAL

CORPORATION ACT. .

I“S‘*mo’t‘, of 2, After section 353A of the Mumbai Municipal ﬁ?mé
section . . .

3538 in Corporation Act (hereinafter referred to as “the Mumbai 1888

Bom.Ill of Corporation Act”), the following section shall be inserted,

1888. namely :—
Structural

Stability “353B. (1) Every owner or occupier of a building
Certificate. 1N respect of which a period of thirty years, from the
date of,—

(z) issue of its completion certificate by the
Corporation ; or v

(ii) issue of permission to occupy a building under
section 353A; or

(iti) its physical occupation of at least 50 per cent. of
its builtup area,

whichever is earlier, has expired, shall cause such
building to be examined by a Structural Engineer
registered with the Corporation for the purposes of
certifying that the building is fit for human habitation
(such certificate hereinafter referred to as “the
Structural Stability Certificate”). The Structural
Stability Certificate issued by such Structural Engineer
shall be submitted to the Commissioner.

(2) The Structural Stability Certificate shall be
submitted within one year from the expiry of a period of
thirty years referred to in sub-section (1), and every ten
years thereafter or such earlier period as the
Commissioner may determine having regard to the
condition of the building and the corrective repairs carried
out by the owner or occupier.

(3) Notwithstanding anything contained in sub-section
(I), the Commissioner may, at any time, after having
recorded the reasons, in writing. direct the owner or
occupier of a building, to cause such building to be
examined by such Structural Engineer and to submit to
the Commissioner, the  Structural Stability
Certificate, as required under sub-section (1), within
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the period not exceeding thirty days as specified
by the Commissioner, in such direction.

(4) If the Structural Engineer recommends any
corrective repairs for securing the structural stability of
the building, such corrective repairs shall be carried out
by the owner or occupier of a building to the satisfaction
of the Commissioner.

(5) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine as provided in section 471.

(6) Notwithstanding anything contained in sub-section
(5), the Commissioner may, after giving the owner or
occupier, a notice in writing, require him to carry out,
within the period specified in the notice, corrective
repairs for securing structural stability of a building. If
the owner or occupier fails to carry out such corrective
repairs within the period specified in the notice, the
Commissioner may carry out the same and the expenses
incurred by the Commissioner on such repairs shall, on
demand if not paid within thirty days, be recovered from
the owner or occupier as arrears of property tax.

(7) If there is any dispute about the amount of expenses
for which demand is made under sub-section (6), an
appeal may be preferred to the Chief Judge of the Small
Causes Court, but no such appeal shall be entertained
by the said Chief Judge, unless—

(@) it is preferred within twenty-one days from the
date of receipt of notice of such demand;

(ii) the amount for which demand is made is
deposited with the Corporation and a true copy of the
receipt showing that the amount has been so deposited
accompanies the appeal.

(8) In case the appeal is decided in favour of the
appellant and the amount of expenses deposited with
the Corporation is more than the amount payable by the
appellant, the Commissioner shall adjust the excess
amount with interest at 6.25 per cent. per annum from
the date on which the amount is so deposited by the
appellant, towards the property tax payable by the
owner in respect of such building thereafter.”.

T AR
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Amendment 3, In the Table to section 471 of the Mumbai
a len Gorporation Act, after entry 85, the following entry

Hifef1888, 8hall be inserted, namely:—

“85A Section Provisions Twenty-five Twenty-five
353B as to thousand thousand
Structural rupees or the rupees or the
Stability amount equal amount equal
Certificate to property to property tax
tax of the of the building
building, for for a period of
a period of one year,

one year, whichever is
whichever is higher”.
higher

CHAPTER 111

AMENDMENTS To THE BOMBAY PROVINCIAL MUNICIPAL
CORPORATIONS AcT, 1949.

Dégaz’:ig'éﬁf 4. After section 265 of the Bombay Provincial Municipal Ef,’?af
in Bom, LIX Corporations Act, 1949 (hereinafter referred to as “the 1949,
of 1848. Provincial Corporations Act”), the following section shall

be inserted, namely :—

Structural “288A. (1) Notwithstanding anything contained in
Stability . . vn as
Certificate.  S€Ction 265, every owner or occupier of a building

in respect of which a period of thirty years, from the
date of,—
(i) issue of its completion certificate by the

Corporation; or

(ii) issue of permission to occupy a building under
section 263 ; or

(i) its physical occupation of at least 50 per cent. of
its builtup area,

whichever is earlier, has expired, shall cause such
building to be examined by a Structural Engineer
registered with the Corporation for the purposes of
certifying that the building is fit for human habitation

(such certificate hereinafter referred to as “the

Structural Stability Certificate”). The Structural

Stability Certificate issued by such Structural Engineer

shall be submitted to the Commissioner.

(2) The Structural Stability Certificate shall be
submitted within one year from the expiry of a period of
thirty years referred to in sub-section (I), and every
ten years thereafter or such earlier period as the
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Commissioner may determine having regard to the
eondition of the building and the correetive repairs
earried out by the owner or oceupier.

(3) Notwithatanding anything eontained in sub-
section (1), the Commissioner may, at any time,
after having recorded the reasons, in writing, direet
the owner or eecupier of a building, te eause such
building to be examined by sueh Struetural Engineer
and te submit te the Cemmissioner, the Struetural
Stability Certificate, as required under sub-seetion
(1), within the peried not exeeeding thirty days as
speeified by the Commiasioner in sueh direetion.

(4) If the Struetural Engineer recommends any
eorrective repairs for seeuring the struetural stability of
the building, suech eorrective repairs shall be earried out
by the ewner or oecupier of a building te the satisfaction
of the Commissioner.

(5) Any ewner or oeceupier, as the ease may be, whe

fails te earry out eerrective repairs for securing struetural

stability, within a peried of six months from the date of
report of the Struetural Engineer, shall be punished with
the fine as provided in seetion 388A.

(6) Netwithstanding anything eontained in sub-seection
(6), the Comminsioner may, after giving the owner or
oecupier, a netlee in writing, require him te earry eut,
within the period speeified in the notiee, eorrective repairs
for securing struetural stability of a building. If the owner
or oecupier fails te earry out such corrective repairs within
the period apecified in the notice, the Commissioner may
earry out the same and the expenses inecurred by the
Commissioner on such repairs shall, en demand, if net
pald within thirty days, be recovered frem the ewner or
oeeupler as arrears of property tax.

(7) 1f there is any dispute about the amount of expensea
for whieh demand is made under sub-section (6), an
appeal may be preferred to the Judge, before whom an
appeal may be flled under section 408 of thia Aet, but no
such appeal shall be entertained by the auch Judge,
unless—

() it 18 preferred within twenty-one days frem the
date of receipt of notice of such demand;

(i{) the amount for which demand is made is
deposited with the Corporation and a true eepy
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of the receipt showing that the amount has been
so deposited accompanies the appeal.

(8) In case the appeal is decided in favour of the
appellant and the amount of expenses deposited with the’
Corporation is more than the amount payable by the
appellant, the Commissioner shall adjust the excess
amount with interest at 6.25 per cent. per annum from
the date on which the amount is so deposited by the
appellant, towards the property tax payable by the owner
in respect of such building thereafter.”.

Insertion of 5.  After section 398 of the Provincial Corporations Act,

Sifté‘:)‘;ﬁi%‘; the following section shall be inserted, namely :—

of 1949.
(oﬁffﬁlzfnﬂf; “398A. Whoever contravenes the provisions of
of section ~ Section 265A, shall be punished with fine of twenty-
265A.  five thousand rupees or an amount equal to the
property tax of the building concerned for a period

of one year, whichever is higher.”.

CHAPTER 1V

AMENDMENTS TO THE CITY OF NAGPUR
CORPORATION AcT, 1948,
i’c‘;_e';i‘;’éﬁ‘f 6. After section 286 of the City of Nagpur CP.
5 10y] £ . .
in CP. ana Corporation Act, 1948 (hereinafter referred to as ;r::ar
Berar 11 of “ the Nagpur Corporation Act”), the following section I of

1950. shall be inserted, namely :— 1950.
Structural “286A. (1) Every owner or occupier of a building
(oz%‘z‘i?g in respect of which a period of thirty years, from the
' 7 date of,—

(i) issue of its completion certificate by the
Corporation ; or

(z1) issue of permission to occupy a building under
section 280 ; or

(tir) its physical occupation of at least 50 per cent. of
its builtup area,

whichever is earlier, has expired, shall cause such
building to be examined by a Structural Engineer
registered with the Corporation for the purposes of
certifying that the building is fit for human habitation
(such certificate hereinafter referred to as “the
Structural Stability Certificate”). The Structural
Stability Certificate issued by such Structural
Engineer shall be submitted to the Commissioner.
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(2) The Structural Stability Certificate shall be
submitted within one year from the expiry of a
period of thirty years referred to in sub-section (1),
and every ten years thereafter or such earlier
period as the Commissioner may determine having
regard to the condition of the building and the
corrective repairs carried out by the owner or
occupier. -

(3) Notwithstanding anything contained in sub-section
(1), the Commissioner may, at any time, after having
recorded the reasons, in writing, direct the owner or
occupier of a building, to cause such building to be
examined by such Structural Engineer and to submit to
the Commissioner, the Structural Stability Certificate,
as required under sub-section (1), within the period not
exceeding thirty days as specified by the Commissioner
in such direction.

(4) If the Structural Engineer recommends any

corrective repairs for securing the structural stability of

the building, such corrective repairs shall be carried out
by the owner or occupier of a building to the satisfaction
of the Commissioner.

(5) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine as provided in sub-section (2) of section 421.

(6) Notwithstanding anything contained in sub-section
(6); the Commissioner may, after giving the owner or
occupier, a notice in writing, require him to carry out,
within the period specified in the notice, corrective repairs
for securing structural stability of a building. If the owner
or occupier fails to carry out such corrective repairs within
the period specified in the notice the Commissioner may
carry out the same and the expenses incurred by the
Commissioner on such repairs shall, on demand if not
paid within thirty days, be recovered from the owner or
occupier as arrears of property tax.

(7) If there is any dispute about the amount of expenses
for which demand is made under sub-section (6), an
appeal may be preferred to the District Court, but no
such appeal shall be entertained by the said Court,
unless— -

(i) it is preferred within twenty-one days from
the date of receipt of notice of such demand.

¥
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(it) the amount for which demand is made is
deposited with the Corporation and a true copy
of the receipt showing that the amount has been
so deposited accompanies the appeal.

(8) In case the appeal is decided in favour of
the appellant and the amount of expenses
deposited with the Corporation is more than the
amount payable by the appellant, the
Commissioner shall adjust the excess amount with
interest at 6.25 per cent. per annum from the
date on which the amount is so deposited by the
appellant, towards the property tax payable by
the owner in respeet of such bullding thereafter.”.

Amendment 7. In section 421 of the Nagpur Corporation Aet,
43*;3?@&}0?& in sub-section (2), in the Table after entry relating
und Berar 11 £0 Bection 280, sub-section (¢), the following entry

of 1050, shall be inserted, namely :—

“286A Provisions as to Twenty Cirrriarens s
Struetural Stability thousand
Certificate rupees or

the amount
equal to
property tax
of the building
for a period
of one year,
whichever

is higher.

CHAPTER V

AMENDMENT TO THE MAHARASHTRA MUNIcIPAL CouNoiLs, NAGAR
PANCHAYATS AND INDUSTRIAL TowNsHIps AcT, 1968.
Insertion of B8, After section 193 of the Maharashtra Municipal ?éj%f
Jection 1934 Councils, Nagar Panchayats and Industrial Townships Act, 1gss,

1085. 1965, the following section shall be inserted, namely :—

Structural “198A. (1) Every owner or occupier of a building
c Btabllity  in respect of which a period of thirty years, from the
ertiflcate. date of —

(i) issue of its completion certificate by the
Counecil ; or

(it) issue of permission to ocecupy a building
under section 193; or

(iii) its physical occupation of at least 50 per
cent. of its built up area,
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whichever is earlier, has expired, shall cause
such building to be examined by a Structural
Engineer registered with the Council for the
purposes of certifying that the building is fit for
human habitation (such certificate hereinafter
referred to as “the Structural Stability
Certificate ”). The Structural Stability Certificate
issued by such Structural Engineer shall be
submitted to the Chief Officer.

(2) The Structural Stability Certificate shall be
submitted within one year from the expiry of a period of
thirty years referred to in sub-section (I ), and every ten
years thereafter or such earlier period as the Chief Officer
may determine having regard to the condition of the
building and the corrective repairs carried out by the
owner or occupier.

(3) Notwithstanding anything contained in sub-section
(I), the Chief Officer may, at any time, after having
recorded the reasons, in writing, direct the owner or
occupier of a building, to cause such building to be
examined by such Structural Engineer and to submit to
the Chief Officer, the Structural Stability Certificate, as
required under sub-section (I), within the period not
exceeding thirty days as specified by the Chief Officer in
such direction.

(4) If the Structural Engineer recommends any
corrective repairs for securing the structural stability of
the building, such corrective repairs shall be carried out
by the owner or occupier of a building to the satisfaction
of the Chief Officer. '

(6) Any owner or occupier, as the case may be, who
fails to carry out corrective repairs for securing structural
stability, within a period of six months from the date of
report of the Structural Engineer, shall be punished with
the fine of rupees ten thousand or an amount equal to
the property tax of the building for a period of one year,
whichever is higher.

(6) Notwithstanding anything contained in sub-section
(6), the Chief Officer may, after giving the owner
or occupier, a notice in writing, require him to
carry out, within the period specified, in the notice,
corrective repairs for securing structural stability
of a building. If the owner or occupier fails to carry
out such corrective repairs within the period
specified in the notice, the Chief Officer may carry

Le
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out the same and the expenses incurred by the
Chief Officer on such repairs shall, on demand, if
not paid within thirty days, be recovered from the
owner or occupier as arrears of property tax.

(7) If there is any dispute about the amount of
expenses for which demand is made under sub-
section (6), an appeal may be preferred by the
owner to the Propety Tax Appeal Committee
constituted under sub-section (2) of section 169 of
this Act, but no such appeal shall be entertained
by the said Committee, unless—

(i) it is preferred within twenty-one days from
the date of receipt of notice of such demand;

(ii) the amount for which demand is made is
deposited with the Council and a true copy of the
receipt showing that the amount has been so deposited
accompanies the appeal.

(8) In case the appeal is decided in favour of the
appellant and the amount of expenses deposited with the
Council is more than the amount payable by the
appellant, the Chief Officer shall adjust the excess amount
with interest at 6.25 per cent. per annum from the date
on which the amount is so deposited by the appellant,
towards the property tax payable by the owner in respect
of such building thereafter.”.
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ERRATA

In the English translation of the Maharashtra Municipal
Corporations and Municipal Councils (Fifth Amendment) Act,
2008 (Mah.VI of 2009), published in the Maharashtra
Government Gazette, Extraordinary, Part VIII, dated the 14th
January 2009, at pages 42-51,—

(1) on page 48, in line 29, for “(5);” read “(5),”;

(ii) on page 49, in line 18, for “Twenty” read
“ Twenty-five”;

(iti) on page 50, in line 35, for “ten thousand”
read “twenty-five thousand”.
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